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O R D E R 
 

Per George George K, Vice-President : 
 

This appeal at the instance of the assessee is directed 

against CIT(A)’s order dated 23.11.2023 passed u/s.250 of 

the Income-tax Act, 1961 (“the Act” hereinafter). The relevant 

assessment year is 2022-2023. 
 

2. At the time of hearing before us, the assessee has placed 

on record an application dated 28.02.2024, requesting for the 

permission to withdraw its appeal. The learned Departmental 

Representative did not raise any objection to such prayer. We, 

therefore, permit the assessee to withdraw its appeal, which 

hereby stands dismissed as withdrawn. 
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3. In the result, the appeal filed by the assessee is 

dismissed as infructuous. 

 
 

Order pronounced on this  12th day of March, 2024.                               
 

  Sd/-                                         
 (Laxmi Prasad Sahu) 

                      Sd/- 
(George George K) 

ACCOUNTANT MEMBER VICE-PRESIDENT 
              
Bangalore;  Dated : 12th March, 2024.   
Devadas G* 
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